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Open Court. 

Centra 1 Administrative Tribunal, 

Allahabad Bench, Allahabad . 

Dated: Allahabad, This The 12th Day of Sept.ember,2000 • 
• 

Coram: Hon•ble Mr. Justice R.R.K. Trivedi, v.c. 

Hon •ble i\\r . S. oa ya l ,A .Pi.' . 

O[ioina l Apr lication No. 146 of 1996 . 

Prem Nath Tiwari, 
son t.}f Ram Kishan Tiwari, 

resident of 148-A, Rasoolabad, 

Allahabad. 

• • • Applicant. 

Counsel for the applicant: Sri Chandra Prakash, A'iv. 

Versus 

l. Union of India through Secretary, Ministry 

of ~fence, Government of India, Nevi Delhi. 

2. engineer-in-Chief, Army 'Head r~uarters, New Oalhi. 

3. Commander Vlorks Engineering, ?.\ilitary 

Services, behind High Court Building, 

... . . cngineenng 
Allahabad . 

• • • Re s r ond e nt s • 

Counse 1 for t.he Respondents: Sri Satish Mandhyan, Adv. 

Order ( Open Court) 

(By Hon ' ble ~~r. Justice R.R.K. Trivedi,V.C.) 

By this applic~tion under section 19 of the 

Administrative Tribunals Act 1985 th~ applicant has 

prayed that respondents be directed to post the 

awlicant as Motor Fump Assistant and pay his 
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entire back wages with all consequential benefits 

admissible to him from time to time including 

seniority and promotion. 

2. The basis for the aforesaid claim is that 
'-

(. .;-. 
applicant was enga ged a'e.Lcasual basis on 19.6.80. 

The adm itted position about engagemen~as said 

in the counter nffidnvit is that he worked upto 

1983 and tota 1 working days were 470 . Ac cording 

to the certificates filed by . the apP licant the 

total number of working days ate 595 . It appears 
-< ~--"--l ~ "' 

th at~ the applicant via s not given engag ement on 

casual basis. 

3. The learned c ounsel for the nprlicant 

has submitted that after his dis-enar.igP.ment, 

his claim was not considerad on account of the 

Circular orders of 1 988 ~ nd 1993 as thay provided 

condition that too orders wi 11 be applicable 

o nly to those employees who were on actual job. 

It is subnitted th -'l t the Goverrment order of 

1993 changed the position and directed that all 
..).. ) 

such cast1al i~~ employees who were initially 

sponsored through Emp&oyment Exchange and recruited 

and have completed more than 240 days ( even 

120 days) should be aff orded opportunity to 

appoi~tmerit against existing vacancies as ~nd 

when re leas ed for fi llino up locally. -
4 . The submission of the le arned counsel 

for the applicant is that un:ier the subsequent 

ordars cla im of the applicant sho11 ld have been 

entertained by the r espondents but his represe n­

tations ware not considered and decided which 

"""' ~ C\J.'C'e t · J l i :r:5 J-. s i . pe nd ng • A copv of the represe ntation 
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dated 1 8 .5 .SO has bee n filed as Annexur e-10. 

5 . Sri Satish Mandhyan lecirned counst) l for 

the respondents on the other hand submitted that 

a fter 1 983 aPPlicant has not worked and he is not 

ent itle d for any relief . It is also submitted 

that on the basis of Governmentorders of 1 988 and 

1 991 his claim could not be cons idered • 

6. ~Ve have c arefully consideN>d the submiss ion s 

of the learned c ou nse l for the parties . In our 

o pini ~n since admitted posit ion is that applicant 

h ns worked between 1982- 83 for 470 days, he is 

entitled for considerat ion uncier the order of 

1 993. 

7. From the order it does not appe~r that it 

h as been conf ined to pc=irticu lar clas~1 all those 

who Wefe engaged as casual labourers and trey 
- v.. 

s a ti sfifW the twin c ond itions provided th3reir;_, 
.__' . er ·--'- \ea 'IJ. 

1*.;eM'l;j a r e entitled to~c ons idere& for appointment 

against ex i stin;;J vacanc i es as and when re leased. 

8 . In the aforesaid facts and circumstances 

t his app lication is dis posed of finally with t m 
d irect ion t o res {:ondent f\I o . 3 Commander \•,'orks, 

Military Engin~ering Services Al lahabad to consider 
.... "- e l l\.'(; oR. -(. 

the r apr esontation of the applica~ j,_ l 8 .5 .95r in 

tf-e light of Government orcter mentiorad above and 

pass orde rs in accordance with l aw within a per iod 

Of three months from the drlte , a copy Of this order 

• f i l ad . No order as to costs • l. s 

~ 
MemJcA.) Vice Chalirman , 

N.:ifees. 
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